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Vi shwa Nat h Appel I ant (s)
Ver sus

Gurdial Singh Jaswal & Os. Respondent (s)

( Wth application for withdrawal of the appeal )

Dat ed: 18/03/2002: This matter was called on for hearing today.

CORAM
HON BLE MR JUSTI CE SYED SHAH MOHAMVED QUADRI
HON BLE MR JUSTI CE DORAI SWAMY RAJU
For Appellant (s) M. Prem Mal hotra, Adv.
For Respondent (s) M. Anis Ahnmed Khan, Adv.
UPON hearing counsel the Court nade the foll ow ng
O R D E R@@
BBBBBBBBB
........ L......l.......T.......T.......T.......T.......T.......T J
SP2
The appeal is dismssed as withdrawn. No costs.
. SP1
(S. Thapar) (Kanwal Si ngh) @
PS to Registrar Court Master @@
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The signed order is placed on the file.
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Vi shwa Nat h Appel lant (s)
Ver sus
Gurdi al Singh Jaswal & O's. Respondent (s)
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Learned counsel for the appellant has filed an
application for wthdrawal of the appeal. The appeal is
accordingly dismssed as withdrawn.. No costs.
. SP1

New Del hi , J

March 18, 2002 (Dor ai swany Raj u)



